" (xi) GSR. 936 publishea in
 Gazette of Indla dated the 22nd

exemption from auxiliary duty
on articles re-imported into India
after repairg from abroed, enjoy-
ing exemption duty pdovma §n
Notification 204-Customs dated the
2ud August,  1976. [Placed in
Library. See No. 1LT-2497/78].

Normmcarions Usper Custosg AcT,
1962

SHR! ZULFIQUARULLAH: 1 beg
to lay on the Table a copy each of the
following  Notifications (Hindi and
English versions) under section 159 of
the Customs Act, 1962:--

(i) Notification No. 142/78-Cus-
toms published in Gazette of India
dateq the 28th July, 1978 together
with an explanatory memorandum
regarding exemption from Dbasic
custom duty on coking coal when
imported.

(ii} Notification No. 143/78-Cus-
toms published in Gezette of India
. dated the 28th July, 1978 together
with an explanatory memorandum
regarding exemption from sauxiliary
duty of customs on coki.ng coal
when imported. [Placed in Library.
See No. LT- 2407-A/78].

‘BHKI VASANT SATHE (Akola):
Rose. _(Interruptions)

MR. SPEAKER: Mr. sm:e. you
wint about Times of India. I have
_ ponpomd it tin Monday.

BEKT JYOTIRMOY BOSU: This
iy @ national menace. .. (Interrup-
tond) -

mee, no menace in the Parliament.
SHRI JYOTIRMOY BOSU: You

" may bramd me anyway you like be-

clusellmow!havcyour'nmtwbhu.
MR. SPEAKER: You are right.

SHRI JYOTIRMOY BOSU: My
questivn is...

MR. SPEAKER: Do not record.
SHR! JYOTIRMOY BOSU:**

12.07 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following messages received from
the Secretary-General of Rajya
Sabha:—

(i) T am directed to inform the
Lok Sabha that the Rajya Sabhas,
at jts sitting held on Wednesday,
the 26th July, 1978, passed the en-
closed motion concurring in the re-
commendation of the Lok Sabhe
that the Rmjya Sabha do join in the
Joint Committee of the Houses on
the Khadi and Village Industries
Commission (Amendment)  Bill,
1978. The names of the members
nominated by the Rajya Sabha teo
serve on the said Joint Committee
are get out in the motion.

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill further to amend ‘the
Khadi s&nd Village Industries
Commission Act, 1956, and - Te~
golves that the following - hn

**Not recorded.
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Member; of the Rajya Sabha be
neminated to serve on the said
Joint Committee:—

1. Shri Juharlal Banerjee

2. Shrimati Kumudben Mani-
shanker Joshi

3. Shri A. G. Kulkarnj
4. Shri E. R. Krishnan

5. Shri N. P. Chengalraya
Naidu

6. Shri L. R. Naik

7. Shri Ghanshyambhai Oza
8. Shri A. P. Sharma

9. Shri Lakhan Singh

10. Shri R. K. Poddar.”.’

(it) ‘In mccordance with the pro-
visions of sub-rule (8) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Customs Tariff (Amendment)
Bill, 1978, which was passed by the
Lok Sabha at itg sitting held on the
20th July, 1978, and transmitted to
the Rajya Sabha for its recommen-
dations gnd to state that this House
has no recommendations to make
to the Lok Sabha in regards to the
said Bill’

(ili) ‘In accordance with the pro-
visions of rule 111 of the Rules of
Pracedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Employ-
ment of Children (Amendment)
Bill, 1978, which has been passed
by the Rajya Sabha at its sitting
held on the 26th July, 1878.°

(iv) ‘In accordance with the
provisions of rule 111 of the Rules
of Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to enclose a copy of the
Repealing and Amending Bill, 1978,
which has been passed by the Rajya
Sabha at its sitting held on the Mh
July, 1978.

BILLS, A! rAssnn nr"gahm
sAkﬂA’

BECRETARY str..lﬂnlnymthc.
Table of  the House the - following
Bills, as passed by Rajya’ &bhr-—-

(1) The Employment of Children
{Amendment) nm 1978. e

(2) The Repealing and Amarxd-
ing Bill, 1878.

12.09 hrs.

RULING RE: QUESTION OF PRIVI-
LEGE  AGAINST MINISTER OF
STEEL AND MINES

SHRI VAYALAR RAV] (Chirayin-
kil): What about your ruling on the
privilege question?

MR. SPEAKER: On  July 25, 1978
Sarvashri K. P. Unnikrishnan and
Vayalar Ravi gave identical notices of
question of privilege against Shri Biju
Patnaik for misleading the House by-a
statement during the debate in Lok
Sabha on 19th July, 1978 on the MISA
(Repeal) Bill. In their notices they
have stated inter &lia as follows:

“... it you hold that Mr. Patil had
expressed the correct position of the
Government viz.,, the whole issue
was under consideration of the Gov-
ernment, then. Mr. Patnalk was ‘will-
fully and deliberately’ misieading the
House. There are material diffe-
rences in the reply by Mr. Patil and
Mr. Patnaik's announcement.”

The contention of Shri Biju Patnaik is
that in eflect what he informed the
House was that the Cabinet had decid-
ed to constitute a Special Court to try
cases arising out of Shah Commission’s
report 1f the same is permissible unde>
law and in that regard a decision had
been taken to refer the matter to the
Supreme Court to  ascertain its view,
but because of continous interruptions
he was not able to clarify the poaition.

The question monminvmm



